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STATEMENT BY MINISTER

Dearness Allowance to Centra; GOv-
ernmeny Employeeg

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): Mr.
Deputy Chairman, $Sir, under the
existing scheme of Dearness Allow-
ance for Central Government em-
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ployees, sanclion of an instalment of
Dearness Allowance is considered
after every 8 point increase in the
12-monthly average of the All India
Average Consumer Price Index for
Industrial Workers with 1960 as the
base year. The last D.A. instalment
on this basis was sanctioned to the
employees with effect from 1-1-1982
when the average index was 440. At
the end of March 1982, the average
index reached 45099 thus registered
a further eight point increase. Con-
sequently, one more instalment of
D.A. to the Central Government em-
ployees from 1-4-82 became due for
consideration. Government have
decided to pay this instalment to the
employees. Payment of thig instal-
ment will cost the exchequer Rs. 64.17
crores during the current financial
year, the estimated cost of an instal-
ment during a full year being Rs. 70
crores. Orders for the payment of
this instalment will be issued shortly.

2. Under the existing arrangement,
an instalment of Relief to the Central
Governmerit  pensioners  including
family pensioners also becomes due
for consideration after every increase
of 8 points in the average index. The
last instalment of Relief was sanc-
tioned on this basis with effect from
1-1-1982, when the average index was
440. Consequent on the average
index reaching 450.99 points at the
end of March 1982, a further instal-
ment of Relief from 1-4-1982 became
due for consideration. Government
have also decided to pay this instal-
ment of Relief to the pensioners in-
cluding family pensioners. This will
cost the exchequer Rs. 5.50 crores
during the current financial year, the
estimated cost of an instalment of
relief in a full year being Rs, 6 crores.
Orders for the payment of this instal-
ment will be issued soon.

SHRI NIRMAL CHATTERJEE
(West Bengal): Mr. Deputy Chair-
man, Sir, may 1 inform the hon.
~ Minister that since then the consumer
price index measured in terms of the
industrial workers index has crossed
458 points and another instalment of
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dearness allowance is due to the
workers? Why it being denied?
Why no announcement is being made
about it? The index has increased by
another eight points.

MR. DEPUTY CHAIRMAN: They
have already announced one. They
will be considering another also.

SHRI SAWAI SINGH SISODIA:
Sir, there is no question of denying.

It is always given with retrospective
effect.

PAPERS LAID ON THE TABLE—
Contd.

Notification of the Ministry of Fin-
ance (Department of Revenue) and
related papers

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
MAWAI SINGH SISODIA): Sir, I
beg to lay on the Table, under sec-
tion 159 of the Customs Act, 1962, a
copy each (in English and Hindi) of
the Ministry of Finance (Department
of Revenue) Notifications G.S. Nos.
506(E) and 507(E), dated the 22nd
July, 1982, together with an Explana-
tory Note thereon. [Placed in Lib-
rvary. See No. LT-4335/82].

THE CONSTITUTION (AMEND-
MENT BILL, 1978

(Insertion of new Article 164) Contd,

PROF. (MRS.) ASIMA CHATTER-
JEE (Nominated): Mr. Deputy
Chairman, Sir, while discussing the
unemployment problem in India, I
think it is not desirable to criticise
the Government. The fundamental
right to work is not being denied to
anybody. But what I would like to
say is that the hon, Members should
suggest concrete proposals for the
solution of the wunemployment pro-
blem in India as has already been
proposed by some hon. Members,
when they have suggested that there



